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Petition(s) for Special Leave to Appeal (Crl) No(s).4421/2008
(From the judgment and order dated 21/05/2008inBAN0.2473/2007

The
HIGHCOURTOFDELHIATN.DELHI)

SANTO SHYADAV & ORS. Petitioner(s)
VER SUS
STATEOFNCTOFDELHI Respondent(s)

(With appln(s) for directions and exemption from filing C/C of the impugned
judgment and exemption from filing O.T. and office report)

Date: 14/11/2 008 This Petition was called on for hearing today.

CORAM :
HONBLEMR.JUSTICEDALVEERBHANDARI
HONBLEMR.JUSTICELOKESHWARSINGHPANTA

For Petitioner(s) Mr. Pr a senjit Keswani, Adv.
Mr. S.K. Shar m a, Adv.
Mr.Gau r av Agrawal,Adv.

For Respondent(s) Mr. B. B . Singh, Adv.
Mr. Subhas h Kaus hi k, Adv.
Mrs. Anil Katiyar, Adv.
Mr. D.S. Mahr a,Adv.

UPON hearing counsel the Court made the following
ORDER

It is not a fit case for grant of anticipatory bail. The
special leave petition is dismissed.

In case the petitioner files an application for grant of
bail under Section 439 Cr.P.C., the same may be decided
expeditiously.

(K.K. Chawla) (Neeru Bal a Vij)
Court Master Court Master
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